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in The Central Administrative Tribunal

GUWAHATI BENCH : GUWAHATI

ORDER SHEET

APPLICATION NO. )«// 4/ 7 sup OF199

Ap;lncant(s} /g/&c (\f) «/f70rﬁcﬂ\/ Kc,c/m/\/l % ?
P AEEYA 7 Jtin arol 73,

Adlouﬁate for Applicant(s) M 6 K 9’/&/2 HWNA

My, S. Lo e

Ad‘iomlmte for Respondent(s) /L//?/ L /< 6 00 (,JM

> c‘;,m

of the Registry | Date

Order of | the Tribunal

22.2.00 Present : Hon'ble Mr. G.L.Sanglyine,

Administrative Member.

Mr. S.Sarma for the applicant. »

Mr., B.C. Pathak for = the
respondents. '

Heard learned counsel for the
parties.

This application has been
submitted by the applicant impugning
the transfer order dated 27.1.2000,
Annexure-2, by which he was transferred
from Sonamura CPF & Srimantapur LCS,
Agartal Customs Division to Belonia,CPF
& Muhiraghat LCS, Agartala Customs
Division. According to the applicant
this 1is in violation of the tranéfef
policy of the department. He has
submitted (@ representation r dated

31.1.2000 praying for his retention at

Sonamura. This representation has not
Contd...
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been disposed of by the respondents.

In the circumstances 1I dispose

<

‘ybf thls appllctlon with a direction to

/(,11,

the respondent No.2 to dispose of the
representation of the applicant within
a period of one month fromthe date of

receipt of this order. Till disposal of

the representtion the opergtiqanf the.

impugned order dated 27.1. 2000 in so
far it relates to the appllcant shall
be kept in abeyance. '

The application is dlsposedﬁof.

No order as to icosts. .. ..

bo_—

Member
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0.6, No. (é é) of 2000

BETWEEN

Guwapars Humdr Roy, Supdt. of Customs,.
under Customs Division, Donamura CPF .

eo Applicant

nnn rermes oo g e

AND

~l.  The Unimnlnf India, represented by

the Secretary to the Sovernment of
India, Ministry of Finance,

: R [
Department of Revenue,; MNew Delhi-1. E

2. Commissioner  of Customs, ‘MNorth
Eastern Region, Shillong.

=, Commissioner of Central Excise, .
isrth Eastern Region, Shillong. )

4a Assistant Commissioner, Customs g

Division, Agartala.

.-« Respondents

DETAILS OF APPLICATION

i

A-dvoca X

S [~2-200d

1. PARTICULARS __ OF THE “ORDER _AGAINGT -~ WHICH _THE

APPLICATION I8 MADE

“The present app;ication'is directed against the order

dated 27.1.2000 issued by ‘the Commissioner of Customs
North Eastern Region, Shillang by which the Applicant

has heen sought to be transferred without considering

the gransfer pmlicy/éuiﬁline issued by the

~

Respondents.

o, JURISDICTION OF THE TRIELNAL

The Applicant declares that the subject matter of

the application is within the Jjurisdiction af  this

Hon ‘hie Tribunal. ) S

#
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The ypplicant further gecisres that the
gpplication i filed within  the limitation period

prescribed  under  HSection 21 of the Administrative

Tribn nm?u fot, 19ES.

4. FEaTs OF THE CaBE s

L That the Applicant is a citizen of India and as
surh he im entitled to all the rights and priveledges

s guarenteed under the Constitution of India.

4.9  That - the present Applicant has  challanged s the
arder of %Paﬁ%fér dated 27.1.2000  through this present
application. Theiﬁgmlimant 0 10.11.1980 joined in  the
pros b B Im%pemtwr uriche the Respondents gl
subsequantly on 28.46.93 he got promotion to the post of
SBundt. . During his service aﬁ‘ﬁmpdt, ﬁiﬁme 1993 he h#ﬁ

meern btransferved six times i.e. within the tisme span- of

siy and Ralf vears he has been transferred siu times.

The Rempmmduntm have issued a guidline/transfer poelicy
of  Group CBRO Officers working in the North East

ior.  In the said transfer pm}iﬁy rertain guidelines

Lo
i

have Dbeen guued for transfer of Group TR’ Dfficers
working  in Ehe  North east Regilon. However, in the
present case in complebe violation of  the atforesaid
policy the  Fespondents il.e. the Comnmiss .mvfﬂ o f

L B

Mgy dssued an order gdated Z7.1.2000 by which the

e
i
"
e
1ry
i
i
E

present Applicant has been sought to be transferred

from his present plage of posting l.e. Sonamura  to

another far  away place i.e. Helonia. Imemedistely o

receipt of the sasid order dated 27.1.2000, tite
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Applicant  made rapreﬂ@ntatimn o 31.1.2000 but  the
Respondentis are yet to dispose of the same and during
. :
the pendency of di%pmﬁal of the said represenbtation,
the release order an far it relates to §ppliaamt is
concerned is going to be issued soon. The Applicant 'in
view of the aforesaid qircumﬁtanceﬁ.imcluﬂing the fact
that both his ahildrén% are presently studying in TEh
and 4th gtandard‘inlth@ Central Qchwci and in. the month”
of March 2000 their final @yamimatimn are going to ‘be
held, has come hefore this Hon'ble Tribunal. sepking
appropriate relief mihhva further prayer to séay the

operation of the impugned order dated 27.1.2000 till

the digposal of this priginal applicatiun,'

This is the crux of the matter for which the
fipplicant has - come hefore this Hon'ble . Tribunal for-
setting aside of the order dated 27.1.2000 by ~way of

filing the present Griginal Qppiixatiun, _The detail

tact of the case is as follows 3
-

4.5 That the Applicant joined the services under the

Respondents as Inspector, Department of Customs on

10,11.80. Tharé after thé Applicant had to serve ‘at
various places of the North East Region. At no point of
time the present ﬁﬁplicant made any complaint agaihgt
the said gran%fer prders and eacﬁ time he‘c&rvied Amut'

the said transfer orders treating the mame to be &

part of the service carrier.
4.4  That the Applicant there after got his  promotion

to  4the post of Supdt. of Custome vide order dated

2. 6,95 and  immediately on  frie promotion he Was

.



transferred and posted at Dharmanagar vide Qrderf dated
g.7.9%, It is pertinent to mention here that since
28.46.93 he has been transferred six times vimléting'ﬁhe
guidelines which has be@n‘iaﬁu@d~by the Respondents for
welfare mf.the employees as well &S to streamline the
admiﬁiﬁtgatimﬁ. For hettef gpplication appretiations of
the factusl position a ﬁable is given below showing the
transfer orders, and pl&ﬁeﬁ;

Order dated’ “From : Tes
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1. BLT7.93 | Dharmanagar

2. 28.11.94 Dharmanagar Imphal

3. 30.1.97 C Imphal o Agartaln

4. 27.2.98 Custons  Central Excise
{hhut & ame WAL
cancelled on the
reguest of . the
Bpplicant.)

%, 13.4.99 Agartalsa Soramura

by 712000 . Sonamurs Belmnia

S

4,39 That from the above transfer orders it is clear
that the Applicant has been transferred very freqmently
without considering  the gﬁidelin@s framed for the
purpose of transfer. It is noteworthy to mentioﬁ here
that the Commissionenr Central Excisse, Shillong i.e. tﬁe
Respondent_ No. E.whm is th@'aadﬁe controlling authority
and Cummisaimﬁer Customs (Preventive) iﬁﬁued‘a circualar
Qid@ NG . llif)ﬁ!ET. 111/88/1674~9% dated 7.11.96 by
whieh  the pmlicy o f franﬁfgr'hag'been circulaf@dﬂ ;ﬁ
the .aaid' circular dated 7.11.96 the Respondent have
categorically stated that the zame has ‘béen .i$5ued

after the detailed discussion with the competent



authority as well as the guidelines of the Ministry
regarding transfer and the said policy has been
-irculated after having being agreed to follow the

Game . . R -

A copy of the said transfer policy dated 7.11.96

”

is annexed herewith and marked as Annexune-l. .

4.6 That surprisingly enough ﬁhe Respandents mithaut
. e

considering  the Annexure-1 policy has issued an  order

vide No. Qi/ﬁﬂﬂ@ dated 27.1.2000 Ey which 19 Supdtg;

have heen %mmght to be trénﬁferred within North Eaﬁtérn

. 4
Region, -including the present Applicant whose name

appeared at the serial Mo. 14 of the said order. It is

pertinent to mention here that the said order of

trancfer has been issued on rotation and adjustment
made in the grade in the Supdt. of the Commissionerate

of Customz, North Eastern Region,

’

A copy of the said order dated 27.1.2000 is

annexed herewith and marked as Annexure-2.

4.7 That the Applicant begs to state that prier to

issuance of Annexure-2 order dated 27.1.2000, he was
*

issued with an order dated 13.4.99 by which he was
transferred to his present place of posting and

pursuant to the said order he Jjoined the said post on

10.5.99, The Applicant by now has completed only about

seven months in his present place of posting. As per

the Anmexure-} guidline dated 7.11.94 the tenure in

the particular station is four to six years and the

period of atay in one station/section/office will nos

.oy

v
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be more than two yesrs and there will be & Péﬁaticn in
every two years. It is nmtemabthy to mention.here that
the - impmgﬁed Snnexure-2 order of transfer has been
issued on rotation basis, but same is violative of the
ﬂnnammf@ml "pelicy dated 7,i1596" From the date of
issuance of the Annexure~2 order it can easily be
swasumed to be an order of gen@fal transfer since the

same has been issued in the wmonth of JTanuary as

described in  the policy. It i% also clear frofm the

.

Annexure—2d ard@r of transfer that the same has not been
issued in pubiic interesé as well as on administrative
, _ . .
groaunds but the same has been issued on rotation basis.
' E4
4.8 That the Applicant as stated. above has cmmpleéed
only about seven months in hiﬂ.ﬁfﬁﬁént place of péﬁting
and  because of the éaid fact as per the policy hé gdid
not  make any representation as he hasg mnly comnpleted
meven monthe of service in his place of posting.
However, immediately on %eceipt af the Annexure—a
grder dated ’2?.1.2000 he made & representation on
31.1.2000, to the Commigsioner of Customs, who is the

\

authority of making transfer and alteration if any can

mnly be made by him.

A copy of the szid representation dated 31.1.2000

1w annexed herewith and marked as ANNEXURE-S.

4.9 That the applicant begs to state that the case of
the applicant is fully covered by the said policy and
the impugned order can not be  dssued without

considering the policy. It is pertinent to mention here

<

o,

I

'
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that the impugned order of transfer has been issued on

rotation basis and the said order iz a general order of

“transfer.  In the policy of transfer there has heen &

mﬁqtimn that the paljcy will not be applicable in  case
of transfer on administrative grounds. kit th? present
tfanﬂf@r-ardar hase beern isswed on rotation basis and it
iﬁ'é genergl transfer arder. The policy ize, Annexure-l

and its guidelines will be applicable so far it relates

Cto the transfer of the applicant.

A4.10  That the mppliaant'bégs to state that +ill date

the respondents have not issued any order of release to-

the applicant but it is learnt from reliable sources -

that within & short time the release order will be

issued without'ﬁmmai&ering the representation filed by

B . ’ ) - .
the applicant. In the event of such order being issued

y the applicant will suffer irreparable loss and injury
and  the 0.A. would become infructiouws and as such  the
applicant prays for an intéerim order directing the

respordents  not  to issue any order of release +Hill

‘finalisation of the 0.6 with a further direction not

to disturb him from his present place of posting. .

4.11 That the Applicant begs to state that the present
place of posting is his home town and presently -his
children are studying in the Central School. In  the

event of such tranefer their studies would adversely he

ceffected and they will be debarred from appearing in

the comming examination in the month of March and by

this they may loose one valusble acadamic vear. Apart

from the aboye the mother of the Applicant is stiffering



fram High Blood Suger as well aﬁ‘ﬁther cronic deseases
like Arthritis and she is staying presently with the
applicant ‘amd gegting rer treatment and  in  Case the‘-
respondents g?ve effect the imémgned ordery the entire

family members will suffer a lot.

4,12 That the applicant begs ﬁm state that the impugned
prder  of transfer ﬁaé been issued  with & malafide
intension only to accomodate mné Sri B.Paul, who, is
gaing to be posted in the present place of posting of
the applicant. It is partinen% Lo mention here-.that
£i11l  date no order of releaﬁe has been issued to  the

N

applicant aﬁd no one has béeﬁ-pcﬁted in his placén I
fact the wsaid order of transfer ‘is yvet to he
implemented and thé Applicant {ﬁ continuwing in the post
from which he sought to be iransf@rred by dssuing " the
said impugned order, hence th@ applicant Rrays. nefore
the Hon'ble Tribunal far an interim crder directing the’
‘respondents 'nmt tm'give effect the said arder dated
2712000 (Annexure-2) éill the disposal of the G;Au

5. GROUNDS FOR RELIEF WITH LEGAL PRQVISI&NS :

5,1 For that the action of the respondents in  not)
considering  the case of the Applicant in terms of the

Annexure~1 policy is illegal &nd arbitrary and. hence

o

the same i

i

liahle to he set aside and quashed. :

5.9 For that there has been a policy decision regarding
N .

the transfer of Group B officers and the respondents

are bhound to follow the same.. The respondents in not

considering the said policy while issuing the Annexure-

v -
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o arder dated 27.1.2000 has resulted in total disregard

to the said policy which is also a creation of the said
4 .

respondent amd on this score alone the impugned order

dated 27.1.2000 reqguired to be set aside and guashed.

-

-

considering ~ the repreaentatimn'of the Applicant 16
vinlative of the principléa of natural justice andg  as
auch the impugned order ism not custainable in the eye

mf law.

5.4 For that since the impugned order af transfer has

roh heer issued on administrative grounds, the

respondents are required to be fonllow the pelicy snd
the action of the respondents in not following the said
policy in imsuing the impugned order is not sustainable

in the eye of law and liable to bhe ,h set aside ancd

guashed.

5.0 For  that in any view of the matter the entire
action of the respondent are 1iable to be set aside and

guashed.

- . -

The applicant craves leave of the Hon ‘ble

Tripunal to advance mOre grounds both factual as well

ae legal at the time of hearing pf the case.

éa DETAiLS OF REMEDIES EXHQUSTEb :

The Applicant declares that he nas no  abther
- ) ! / )
alternative and pfficacious remedy except by way: of

Cfiling this application.

Far that the action of -the respondents in, not’
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7. MATTERS NOT PREVIQUSLY FILED OR_PENDING BEFORE ANY

OTHER COURT

The Applicant further declares that no ~ather
applicakimnq writ petition or suit in respect of the
subiject matter of the instant epplication is filed

hefore any other Court, Authority or any.other Bench af

the Hon'ble Tribunal nor any such application, writ

petition or suit is pending before any of them.

8;'RELIEF8 SOLIGHT _FOR s

Uhder the facte and circumstances stated above,

the Applicant prays that tﬁig application be admitteﬁg

recards be called for and notice be dssusd  to  the

Respondents to show cause as to why the reliefs sought

for in this application should not be granted and . upon
mMearing the parties_and on perusal of the regords, be

pleased to grant the fbllawing reliefs

8.1 To set aside and quash Annexure-2 order dated

ot 1. P000 so far it relates to the transier of  the .

Applicant.

-

8.2 To direct the Respondents to allow the Applicant

ter continue in his present place of posting  at |

Sonamara.

8.3 Cost of the application.
8.4 any other relief/reliefs to which the Applicant is

entitled to.

9. INTERIM_ORDER PRAYED FOR. :

“Under the facts and circumstances of the case, the
Applicant prays for an interim order by way of staying

the effect and operation of the Annexure-2 order dated

7
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27.1.2000 and further prays for a direction to the

‘Reﬁpuhdant5~not'tu.give effect to the Annexure—2 . arder

dated 27.1.2000 and to allow the ppplicant to continue

at his present place of posting at [onamura.

1‘3\! PR T I ¢
The application is filed through Advocate.

{1, PARTICULARS OF THE I.P.0, @

\
oG @b LSH2 YT

ii) Date o 426\1\0@

i)  1.P.0O. No.

u3

iii) Payabhle at Guwahati.

A2, LIST OF ENCLOSURES @ ’ : -

A Ne stated in the Indesx.
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VERIFICATION

I, Shri\ﬁmapanfwumar Roy, aged about 49 years, son

af late M. Roy, alb pvemént working as Supdt. Customs ,
N -

Agartala Cugtoms Division, Sonamanra, o hereby
,solgmnly affirm and verify'khat the statements made in
paragrapﬁg 1 te 3 4,1 to 4.4, 4.7 to 4.12and 8 to 12
ara true to my knowledge ;vfhmﬁe ma&e in paragraphs 4.3
and 4né-are trué to my information dérived‘frém records
and the rests are my humbie submissions befmre the
Hon"ble Tribunal.

And 1 sign this verification on this the 2\ bk

’

day of Fehruary 2000.

g b o :
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. " TRANSFER POLICY OF GROUP ‘B! OFF ICERS IN NORTI EAST.

Lt o

. .\“)’/: N | : - G L \"f xl'l.. ) -.! . .--3;.‘ | \/x
'v!' ' ’33 ’ ': v by ' oy ’];". Tt r: " ""."4‘3 \"’HI’M ‘ »":l.‘j‘ - .Ae : : " : .
i Atter o detailed Jdisoussion betfeen; theyCCP, CCE and

AC(que) alongwith various:instructions . of;the;Ministry and
“the ; 1aat of which-i8: Fouo.a-35o17/ze/9z-Ad.111,9 dated ;30th
June,19949 minutee of-v;;rioueLeonfereneesz.and,m_themdisoueeions7

. i i
ameng the Group 'B' officers in the North(Eaeﬁteblu

t | . }
h . ; o |. B . Y. l-',
. - i . .
1‘

;-Since the: Commissioneratee covers{7t(§9§eh)ﬁﬂe;
'Eastem gtates with different sethnic, baokgmuqa,v

s T 10 ‘\n'

zAdministration

e

will follow a8 far. as poseible,oonvenient z°né“55a areas eo'*
that officers are not unduly put to difficu1¢ estwﬂowever, theee

Gy L ]

vop o s ‘%'-{f, ' ' c '
)

20

eubmit a. repreeentation £OX =rec viriy .,1.91

*5V’””.uﬁ(a) Place of posting with reasone' ‘“5} ot
o 2“(b) Op%ion for Customs/Central’ Exoi
(c) For any other deputation.

. e }')"‘.
4] rl «;.

;"r.' ' \ s ‘ ! L G \‘ (" ‘

......... { pieitzrapanr ey

: RS ' |
| :kemg,quqperiod of ‘stay in any‘onerstation/s otion/office will
‘not’ be mare ‘than 2 yetrxrs”"”'*“"“'t ) RERND

© vpsbm e
t

f
.8 C

NT T R .;

’ R
5° Qince the - offioers belong to a common Oadre or Centxal

. ,o ,,-; --..,.4
‘Exoise ma&nly, no offioer will remnin poeted;in Customs tor

1) RO . AR "y ){(hfhv e ne?r
.more than h years,lqg‘.gyhgng %eva ﬂé\*i s anY Lhano oo
SRS A R - N '.H'J‘,- N ey E.t:r:()' : 763:311) © G
S R R IS
6o The rotation in every ;2 yeare willx‘e from difficult
to soft area and from seneitive to hard aregefhj“r“ﬂ*? '
_ ST e w~‘ pares o0t
8 yn,n=n€ NIRRT
7o Compassionate poetinge will be copgidered mutually between

the CCP and CCE and after eatisfying the genuinenese of the 00mpa~
sgion cases, trgnsfer will be made 1f neede be.\Such tranefers

on compassiouate grounds must be addressed to DC/AC(P&V) and
endorsed to both thho Commissioners. ' et -

Gontdesssees 2/~
v '

E AP

s e s o o o
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- Though Doptt. of Personnel & Trnlnlng vido their lettor

1““¢datea )rd Ap111'86 have*recoumended posting of husband ald wife
_fﬁtogethen in one stabion,‘the area of- jurisdiotion being Vaet

3@aud th0~natu10 of’ work being dlfforont from generul Admlnistra—
ih tlon only whexe thcxe‘isﬂabsolubely any»preblem;or»aifficulties,
| ‘“:transfers will: be- considerod'ws‘per MinistrytoffPerBODHOI
%?@ff guidellnes. U preptite

Al

s : e e e s . N AR SAY LN ! .
R T L T R IR ) SRR S P 51 “(}‘1 5(?( Aed Al N
ERT N P . PN e e s Ce e i e . WAre s .
i il ! P

(3

Uty

*9oswm\f' Siuce the Commissionerates are: highly short Btaffod,

n'coolingwoff period from:any: deputatlon asfﬁééommended by -the
Minietrthill in’ Iuture’beveniorced.§

. 'c } }m-? N : ,‘; i r : ) I

Euhuu'c w h":é

10 ”““f‘ General transfers will:be® com leted befoxe Bist December
A P

of any yeur and as far as pOquble effectod b
’.‘13;& LIRS

y 318b Januaryo

‘. 4 1 )
. .II“"M"_ 1'f N "w,,:e..-,n* ’,
"~ 1 .

11, 'Officerq who arg duq to retiro within 2 years will ba

-rotained/posted within and, arocund theirlloge}Town ar places/
stutluns reque°ted by, them,: . . '

Tt AL T e e
"ff“"”f’ ~ COMMISSIONER tR ?f weid e *3f1ﬁ COMMISSIONER
. ' CUSTOMS(PnEyl;NEn SHILLONG . - CENZRAL,DXCISE:SHILLONG
. CuN, II(7))/ET ux/se/ 16,74 - s, ‘ ngxaf.ed z M’«Z//i/%
o Copy ta,:f et ."“”
. ‘ : " U« “'1 .
1. The nwnmex(v&v /(c.xx )/(A.k.), Centrnl nnqrd or Excise' ,

and Customs North Block, New D
2. The Chief: CommissLoner(EZ),
..-15/1 Strand noad,

elhi for kind inrormation.

Customs and Ceutral Lxciee, Y
Caicutta for kind information.

3. The Conmdss1onpr(0us Prev.), NPR, Shillong”forldnd
information. ST by A

. . ‘r"'n'*r"x BRI '
‘s The Deputy, "wnm1931nex(0ueanxav.), Nrn Sh;llong for
kind infOnmntlon.

5. The Secxetnry, General, All India ledelntion of Central
Co oo IXC1Se GaZetted Executive Officers,40A/1, J .- Mitra
"7 " Noad, Calcutta for kind informntion.

6 -The Genetnl Secretary

s Group 'B' Ixecutive Officers'
A;Z//Asqon., Custorms and Central ’xeise, Shillong forkind information.

'he Assistant Conmissqoner of C.Ex./Cus, (P), , 43{ = 7

fox information,

\\M%
. n HHAPTAUIAHYYA )

o : ~ ' ASQIQJ‘AN’P crmms&umhn(unws )
9 | . © CUSTOMS AND CI“NTRAL EXCISE S!IILLONG.-

< e
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4. | [ Technical Branch
. v ; C.Ex. Div., Tezpur ' A

15

=5~ AN N NEXURE -
- il R
¢ . . 2 ) .

: Lok . N
OFTICE OF THE COMMISSIONER OF CUSTOMS N
. NORTH EASTERN REGION

ORBER NO. 1 2000
" Dated, Shiilong, The 27% January, 2000

Sub:- -_Trabsfer & Postings, Rotation & Ad]’us’tgjveht;s in the Grade of

Superintendents Group B’ of the Commissionerate of Customs,

North Easterp, fegion, Shillong - ORDERS REGARDING.

. The following transfer

“Name of the Officar |
| : From

_|_Technical Br

| Customs Hars. Shilion

l__ |

f~Bor§Sora LCS

'i." C.Ex. Hg,rs,’r, Shillong Shié{on Customs Division.
. | B

_L.K. Barua - '_i_.—Burnihat: Ra,;ghe@_ ! Stéf?stics Branch
' | C.EX. Div., Shillona
]

= Sneh T echiea By e

| Cus;tgoms Hars., Shillon

| Imphal Customs Division.

. ! | | [ "
| "__Ranjit Sharma Hqrs. Audit Upit | Mahén

o} rag

| Guwahat; | Guwehat; . ;
| ]

| 7BC Range | Baday

| C.Ex. Div. Di boj | Karim

9anj Cus. Divisjon
{ Dhubpi CPF/
! Guwa’bati C




— b~

> | Name of the Officer
Vo

Place Of Postiny

From

To

‘O | Shri B.K. Deb_

Adjudication Branch

Anti- Smugglmg Umt

C.Ex. Hgrs., Shillong | Agartala Customs Division
11" G.C Paul Siichar C.Ex. Division | Law & Appeié/ Branch
Customs Hars., Shillong

21" B. Payl C. EX. Range, Agartala | Sonamura CPF &

| - Srimantapurfml_CS,

| Sichar C.Ex.,Division Agartala Customs Division

| - - i}
3" S.Chakrabarty | Belonis CPF & Law/ Adjudication Branch
| Muhiraghat LCS .

! Agartala Cus. Division Aga'rta/a Customs Division
11" S'K. Roy Sonamura CPF &

| Srimantapur LCS

Belonia CPF& Muhiraghat
LCS

Agarta/a Cus. Division

Agartala Customs Division

J.C. Das(No. 2)

M

Lumd/ng Range

Disposa! Branch

C.~x. Div., Guwahati

o —

:f M.S. Tyagi | Modvat Cell

| Karimganj Cus. Division

|C. Fx

Anti- Smuggling Unit

Div., Guwahati Dimapur Cus. Division
T ZHVAliall | <X

m\ ,
FYON, G Barman Sz(-'oenntendentH rs
l 1

N
,’ J. R.H. Diengdoh

| C.EX. Hgrs., Shillong

-—5-.“_____ —_——— ]
_ H(:/rs Preventive Umt

l
1

| Cus. Hqrs., Shillong

I

1" DK Nath

l 1
N |

e,

Hars. Pre venf} ve Unit

1 Customs hg . Shillong

A/s Unit & Techn/ca/ Branch |

LHNLMJ_Ll_

l Ant/ Smuga//na Unit

AQa rtala Cus. h/\//S/on

| Shilleng Cusw.ms Division
5

|
i
i
!
|

i Technical Brafzch

| Agartala Custems Division |

L,/\/\J’J
(K. K. DAS ) A1

W

COMMISSIONER OF CUSTOMS

NORT
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C-No. II(3)S/ET/CC/CELL/SH/99/75-4) L/4) Dt 9. 01 2000

. Copy forwardeq ‘or information & necessary ;;gct/'on to :-

13.

1.
2.

EE

10 0N O

12.

14,
15,

The Joint Cbmm/ssioner( Tech), Central excise

S/Shri &y D

Theé Comniissioner of Centra| bxcise, shillong .

The Joint Commissioner (P&V), Customs & Central Excise,
Shillong :

e, Shillong.
The Assist. nt Commissioner (P&I ), customds Hqrs., shillong .
The Deput /4ssistant Commissioner, Custorns Division

— (All). Copy meant for the €oncerned officer(s) is/are
enclosed herewith for Causing delivery.

The P.A.O., Customs & Céntral excise, Shillong.
The A.C.A.0., Customs & Central excise, Shillong.
The Admiristrative Officer, Customs Haqrs., Shillong.

. The Supen’ntendent, Customs Hgrs. Office, Shillong

__(all).

0w N , Superintendent
for compliance. ‘ | |
The Branch-in-charge, E&T.II & I/ Accts. I & II/ CIU-VIG Br. of
Customs & Central Excise, Shillong. o

The General Secretary, Group '8’ Superintendents Association,
Customs & Centra/ excise, Shillong. o

The Senior P.A. to the Commissioner of Customs, Shillong.
Guard File .

Wb

2N
(P, DEY )
ant Commi:;simmr(ﬂ&.?)

.

Hstems Headquarier

PLER. i SHILL oNG

1

NEgist
{




ANNEXURE - 3
The Can cissinner of ‘ - of
Custome, Customs Cormission-rats, !

,unrd‘ ¢ ‘c,ir’ n ﬁ*rnm“
SH 1L LANCE - 7

To

-

(THﬁﬂlLH PROPCR CHANNEL )

Subjecti= Repregentatien fa retenticn ot Sonamurs
(PP ond Srimantapur L, C. Statien -

submizsion rf -7

- —

e e iy e

Most respectfully, 1 baqg to submit the follouwing
representat icn for faveur of your kirg and sympat ~tic corsi=~
deration, ‘

2, That 1 joired Soramura LPF ane Srimaniepur L.C,

Statien on 10.5.99 on teine tranasfered tfrom Roarteia vide orcer

No. &/9 9 At e 134 4. %% issued urcer bobe, TU(3)ET/CC/CELL /SH/90/
13760-425 ("} dated 13,4, '

2
‘9

3

So TheL vice orcer Mol 0172000 fatec 27,1, 7000 issurd

cunder C.Nm.'II(3)Q/ET/(C/CELL/SH/Q?/@?&»Si7{ﬁ) ¢atnd 27,1,2000,

1 hdvﬁSQP“u transferred Lo Nelconia Cir wrd Mghurichat L,r,S,

f

4, That as ner craps=ier ey of Group AT nificera

in narth rust, periecd of stzy in ane (o bien i 211 ot be more

than 2 ynrz 5. 1T have only coamnlatoc 7 wentng nf stay of posting

at Sanamuti,

¥ .F’° Fflr‘ 1:-"“1-’ 1: h’?'d S‘l‘\/"(:‘ t l)hr "ﬂ‘ﬂnAC‘or F'\[‘ npe yr T

ﬂS JUD I‘)f )f—r(‘ﬁrv{"ﬂf“i’hr'l—,(},ir}p r\nStr<7, {H‘I‘O PP "T("r"lﬂt‘r‘n ] h(}\’-

8ls0 serv: ot Irphal Livieien frop Fetr USTYTO% ta Appi) ta7, Thue

I have hac to serve in from Ciffer~ni. ‘1?Cfsrlh tue diffzrent
¥

state with in this short NET

In the civcums tanc- sttt o oabovr, 1 would@ rTanunat

your hbnou; kindly tec censicer vy renrisentation ard pass nece-

U‘

n

ry otcn s for sy retepticon al Ser

AT a

Tated, Aci:tala,
R {,1|thi‘l_}]1y‘
the Jduruary'2000 g "o WNCA n&
N S et i e 1 1t it s Lo g rermi et H t C\/\/ P! \ \‘ N
h ()‘.‘,\
‘ o \ o
f e o1 e R
U7 DIPTEr L oY
CuUsTy PRLEVOY TIVC
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